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NAME DESI('iNATIoN SIGNATURE

h"t lr;ry-

COMI4ON ORDER

C.P. No. 1414/I&BC/NCLT/MB/MAH/2017

C.P. t{o. 1415/I&BC/I{CLT/MB/MAH/20U

c.p, No. 1416/r&BC/NCLT/MB/MAH/2017

1. The Learned Representatives of both the sides are present.

2. Although the matter was listed for Today.s Hearang, however, during this
period a Praecipe was moved from the side of the petitioner. On that
Application/Praecipe the C.ps are adjourned to 08.12.2OU. As a

consequence the matter is now adjourned to 0g.12.20U. Oate is
municated to the parties present. sdl- o'

M.K. Shrawat
l'lember (Judicial)

sdl-
Bhaskara Pantula Mohan
Member (ludicial)
20.71.2017.
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